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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O. A. No. 407 of 2025

IN THE MATTER OF:

MAHENDRA SINGH ...APPLICANT
Versus

STATE OF HARYANA & ORS ....RESPONDENTS

OBJECTIONS ON BEHALF OF RESPONDENT NO.
5 WITH AFFIDAVIT

MOST RESPECTFULLY SHOWETH:

1. That the present objections are being filed on
behalf of Respondent No. 5 - Gram Panchayat,
Kadma through its Sarpanch, in response to the
false, motivated and malicious allegations made

by the Applicant.

2. At the outset, it is submitted that the present
Original Application is a gross abuse of the
process of law and has been filed with mala fide
intentions solely to harass and defame the
answering respondent due to personal rivalry and

animosity.



3. That the allegations made by the applicant

completely false, baseless, concocted and devoid

of any material evidence.

. That pursuant to the directions of this Hon’ble
Tribunal, a Joint Committee conducted detailed
inspections on 28.10.2025 and again on
19.12.2025. The joint committee in the
inspections concluded that no fresh illegal mining
was found, No evidence of stone mining from the
hill area was found, No illegal tree cutting was
detected. The Written statements of more than 25
villagers (first inspection) and more than 45
villagers (second inspection) were recorded,
confirming that no illegal mining or tree cutting

took place.

. That the joint committee findings completely
demolish the allegations made by the Applicant

against the answering respondent.
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6. That it is submitted that the Applicant is not even
a permanent resident actively residing in Village
Kadma and has minimal involvement with the
village’s day-to-day affairs. The Applicant is a
habitual complainant who repeatedly approaches
authorities with exaggerated and unfounded

allegations.

7.That it is further humbly submitted that the
present complaint is not environmental in nature
but arises out of personal enmity. The Applicant
was facing serious matrimonial and domestic
disputes with his wife and family members for
which he approached the answering Sarpanch
requesting that a Panchayat be convened
regarding serious allegations made by him
against his wife vide letter dated 31.01.2023.
Considering the sensitive nature of the allegations
and in order to safeguard the dignity of the

woman concerned, the answering respondent did
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not convene a public Panchayat and instead, the
Sarpanch facilitated a private settlement between
the Applicant and his wife in a responsible and
dignified manner vide settlement letter dated
05.02.2023. The Applicant, being aggrieved and
dissatisfied, started targeting the answering
respondent and began filing false complaints to
various authorities, including before this Hon’ble
Tribunal. The timing and pattern of complaints
clearly demonstrate personal vendetta rather
than genuine environmental concern.

The True Copy of the Applicant Letter dated
31.01.2023 and Settlement Letter dated
05.02.2023 is annexed herewith and marked

as ANNEXURE A/ 1.

. That the applicant has not produced any
substantial evidence on record proving that the
answering respondent has committed any

environmental violations. The allegations of
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applicant are reckless, defamatory and

unsupported by any material evidence.

. That it is further submitted that the Divisional

Forest Officer, Charkhi Dadri, vide communication
dated 28.06.2025, addressed a letter to the
Deputy Conservator of Forests, Charkhi Dadri,
regarding the complaint submitted by the
Applicant, Sh. Mahendra Singh. Pursuant to the
said complaint, a site inspection was conducted
by the Forest Department authorities, and during
such inspection, it was categorically found that no
tree cutting had taken place at the alleged site.
The findings of the Forest Department thus
independently confirm that the allegations
levelled by the Applicant are baseless and without
any factual foundation.

The True Copy of the Communication dated
28.06.2025 sent by Divisional Forest Officer,

Charkhi Dadri to Deputy Conservator of
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Forests, Charkhi Dadri is annexed herewith

and marked as ANNEXURE A/ 2.

10. It is further submitted that the Inspection

Report dated 06.11.2025 submitted by the Sub-
Divisional Magistrate, Badhra, District Charkhi
Dadri, is also brought on record. The said
inspection was conducted pursuant to the
complaint of applicant i.e. Sh. Mahendra Singh,
wherein he alleged illegal mining, excavation of
soil from the vicinity of trees, and illegal tree
cutting allegedly carried out by the answering
respondent. A Joint Committee inspected the site
in question on 30.09.2025, and upon detailed
verification, it was categorically found that no
substance was present in the allegations levelled
by the complainant against the Sarpanch.
Accordingly, the complaint was found to be
baseless and unsupported by any factual

evidence.
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The True Copy of Inspection Report dated
06.11.2025 of the Sub-Divisional Magistrate,
Badhra, District Charkhi Dadri is annexed

herewith and marked as ANNEXURE A/3.

11. It is respectfully submitted that the Sarpanch
has always been committed to environmental
protection. On 12.07.2024, she herself wrote to
the Forest Officer Badra, Tehsil charkha dadri
requesting plantation of trees in Village Kadma to
promote greenery, which clearly reflects her bona
fide efforts towards environmental conservation
and contradicts the false allegations made by the
Applicant.

The True Copy of Letter dated 12.07.2024
sent by Sarpanch Kadma to Forest Officer
Badra is annexed herewith and marked as
ANNEXURE A/A4.

12. That apart from this, the answering respondent
also planted approx 100 trees in Village kadma to

increase greenery and beauty of the village.



13.

11

The photographs showing trees/ plants
being planted by Sarpanch Kadma in year
2024 are annexed herewith and marked as

ANNEXURE A/5.

That it is further submitted that on 21.12.2025, a
village meeting was convened by the Sarpanch,
Kadma, wherein a large number of villagers
participated and the allegations levelled by the
complainant were discussed in detail.
Approximately 125 villagers signed a written letter
stating that the allegations made against the
Sarpanch are false, baseless and motivated, and
that the complainant has raised such issues with
an intent to harass, defame and pressurize the
Sarpanch for monetary demands. It was also
collectively expressed that the complainant is a
habitual complainant who repeatedly files
unfounded complaints to create unnecessary

disturbance in the village administration.
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The True Copy of the Letter dated 21.12.2025
signed by the villagers of village kadma is
annexed herewith and marked as ANNEXURE

A/6.

It is further submitted that recently, on
13.01.2026, the Sarpanch, Kadma, addressed
another letter to the Forest Officer, Badhra,
requesting plantation of trees on vacant land lying
in Village Kadma to further enhance green cover.

The True Copy of Letter dated 13.01.2026
written by Answering Respondent to Forest
Officer, Badhra is annexed as ANNEXURE

A/7.

15. That in addition thereto, the Sarpanch herself on

10.02.2026 & 14.02.2026 facilitated and ensured
the plantation of approximately 200 plants /trees
in the village, demonstrating her continued
commitment towards environmental protection

and sustainable development. The photographs
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showing plantation drive being done by the
Sarpanch Kadma dated 10.02.2026 &

14.02.2026 A/S8.

16. That the Applicant has approached multiple
authorities including SDM, SP, Forest Department
and others, yet no authority has found substance

in his allegations.

17. That the present proceedings are therefore
nothing but a continuation of harassment and
misuse of environmental jurisdiction to settle

personal scores.

18. PRAYER:
In view of the submissions made hereinabove, it is
most respectfully prayed that this Hon’ble Tribunal

may be pleased to:

a) Dismiss the present Original Application as

being false, frivolous and motivated.
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b) Impose exemplary costs upon the Applicant for
abuse of process of law.

c) Pass any other order deemed fit and proper in
the facts and circumstances of the case.

Respondent no. 5

New Delhi
Dated: 17.02.2026

Through

S.A. ZAIDI & MANSI CHAHAL
DVOCATES
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A. NO. 407 OF 2025
IN THE MATTER OF:
MAHENDRA SINGH ....APPLICANT
VERSUS
STATE OF HARYANA & ORS. ...RESPONDENTS
AFFIDAVIT

I, Chand Pati W/0o Mahesh Kumar, 178, 1, Near Hanuman
Temple, Kadma (57), PO, Kadma, District Charkhi, Dadri,
Haryana, presently at Delhi do here by solemnly affirm and
declare as under:-

1. That T am the Respondent No. 5 in the above noted

application therefore [ am fully conversant with the fact of

£ SHYAMLA PAL
| ADVOCATEINOTARY
\ REG. NO.: 10864

N\ DELH! {INDIA)

fHe case I am competent to sign and swear this Affidavit.

fhat the accompanying reply has been drafted by my

counsel and the same has been read over and explain to me

and I say and declare that the same are true and correct.

y 4 FEB 20%
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3. That the content of accompanying reply be read as part

and parcel of this affidavit as the same are not repeated

herewith for the sake of brevity.

“hond fady

, DEPONENT

VERIFICATION 1 4 FEB 0176
Verified at Delhi on this day of .....c.ccuen , 2025 that

the contents of my above Affidavit are true and correct to my

knowledge and nothing material has been concealed there

eIy

DEPONENT

-
NOTARY PUBLIC, DELHI
GOVT. OF INDIA

A 4 FEB 206
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35
ANNEXURE A/8

F236+95q Western Bridge Kadma (dahnasri
= Road), Kiskanda, Haryana 127308, India
# Lat 28.455512° Long 76.009664° -
o Tuesday, 10/02/2026 12:07 PM GMT +05:30

A RS Al L 8 i AR




| :

&

§-4 GPS Map Camera

Kiskanda, Haryana, India *=

F236+95q Western Bridge Kadma (dahnasrii:-
J Road), Kiskanda, Haryana 127308, India

Lat 28.455512° Long 76.009664°

Tuesday, 10/02/2026 12:01 PM GMT +05: 30




% I oPs Map camera

¢ Kiskanda, Haryana, India &8
= F236+95q Western Bridge Kadma (dahnasri; g
A Road) Kiskanda, Haryana 127308, India !

| Lat 28.455512° Long 76.009664° /!
) Tuesday, 10/02/2026 11:58 AM GMT +05:30 %

Wi 7 B RS S

-




et L N - =4

4Charkhi Dadri,Haryana,India =

i Dhani Balot Road, Badhra, Charkhi Dadri, Haryana 127312, India
%Lat 28.441109, Long 76.025993

€ Tuesday, 10/02/2026 12:26 PM GMT+05:30

;;, Note : Captured by GPS Map Camera
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Charkhi Dadri,Haryana,India &&=

% Dhani Balot Road, Badhra, Charkhi Dadri, Haryana 127312, India
A Lat 28.441104, Long 76.026328

-;:Tuesday, 10/02/2026 12:34 PM GMT+05:30

¥ Note : Captured by GPS Map Camera
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Charkhi Dadri,Haryana,India &&=

Dhani Balot Road, Badhra, Charkhi Dadri, Haryana 127312, India
Lat 28.441131, Long 76.026342

Tuesday, 10/02/2026 12:34 PM GMT+05:30

Note : Captured by GPS Map Camera
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4 GPS Map Camera &

Charkhi Dadri,Haryana,India &=
Dhani Balot Road, Badhra, Charkhi Dadri, Haryana 127312, india
Lat 28.441332, Long 76.026347

Tuesday, 10/02/2026 12:35 PM GMT +05:30
Note : Captured by GPS Map Camera
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Charkhi Dadri,Haryana,India &=

- Dhani Balot Road, Badhra, Charkhi Dadri, Haryana 127312, India
Lat 28.441420, Long 76.026344

'Tuesday, W0/02/2026 12:34 PM GMT +05:30

«. Note : Captured by GPS Map Camera




-l

GPS Map Camera
&1

#Charkhi Dadri,Haryana,India &=

g Dhani Balot Road, Badhra, Charkhi Dadri, Haryana 127312, India
Lat 28.441448, Long 76.026336
Tuesday, 10/02/2026 12:34 PM GMT+05:30

Note : Captured by GPS Map Camera
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3
-7 GPS Map Camera

# Charkhi Dadri,Haryana,India &&

¥ Dhani Balot Road, Badhra, Charkhi Dadri, Haryana 127312, India
% Lat 28.441447, Long 76.026324

8 Tuesday, 10/02/2026 12:34 PM GMT+05:30

* Note : Captured by GPS Map Camera
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Charkhi Dadri,Haryana,India &=
Nandha Dhanasri Kadma Road, Badhra, Charkhi Dadri, Haryana
127312, India
Lat 28.450320, Long 75.995735
¥ Saturday, 14/02/2026 10:41 AM GMT+05:30
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7~
o e v ey ||
s Charkhi Dadri,Haryana,India &&=
:.gNandha Dhanasri Kadma Road, Badhra, Charkhi Dadri, Haryana
127312, India
‘Lat 28.450350, Long 75.995624
:Saturday, 14/02/2026 10:42 AM GMT+05:30
S Note : Captured by GPS Map Camera

S = .

GPS Map Camera
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Charkh

Nandha Dhanasri Kadma Road, Badhra, Charkhi Dadri, Haryana
127312, India

Lat 28.450351, Long 75.995543

Saturday, 14/02/2026 10:42 AM GMT+05:30

Note : Captured by GPS Map Camera
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".‘ 3 Kj GPS Map Camera

L L= Y , ) -
Charkhi Dadri,Haryana, Indiag =
Nandha Dhanasri Kadma Road, Badhra, Charkhi Dadri, Haryana
127312, India
Lat 28.450190, Long 75.995311
Saturday, 14/02/2026 10:45 AM GMT+05:30
% Note : Captured by GPS Map Camera
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S, <

: [£J] ©Psmapcamera

5 A\ e . * s

' Charkhi Dadri,Haryana,India &&=

% Nandha Dhanasri Kadma Road, Badhra, Charkhi Dadri, Haryana
# 127312, India
-;E Lat 28.450230, Long 75.995285

; Saturday, 14/02/2026 10:45 AM GMT+05:30
iNote : Captur
O~ o T
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Nandha Dhanasri Kadma Road, Badhra, Charkhi Dadri, Haryana
:ﬁ 127312, India
;3' Lat 28.450220, Long 75:995395
¥ Saturday, 14/02/2026 10:52. AM GMT£05:30




/

l’f\‘
b GPS Map Camera

Charkhi Dadri,Haryana,India &=

Nandha Dhanasri Kadma Road, Badhra, Charkhi Dadri, Haryana
127312, India

Lat 28.450347, Long 75.995446

Saturday, 14/02/2026 10:54 AM GMT+05:30

Note : Captured by GPS Map Camera
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»

Charkhl Dédn Haryana, India ==

! Nandha Dhanasri Kadma Road, Badhra, Charkhi Dadri, Haryana
2 127312, India
F Lat 28.451020, Long 75.996042
.| Saturday, 14/02/2026 11:04 AM GMT+05:30
A Note : Captured by GPS Map Camera
= ¥ - FVs. T %
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i
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e ¥ o
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»

X N

5. % S ’ _ . gz N P & 3 = ’
:Charkhi Dadri,Ha na,indig’ ==
Nandha Dhanasn Kadma Road, Badhra, Charkhi Dadri, Haryana
127312, India
Lat 28.450324, Long 75.995811
L Saturday, 14/02/2026 10:41 AM GMT+05:30

Note : Captured by GPS Map Camera
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) 7

B ‘ GPS Map Camera
s AW .

1 Charkhi Dadri,Haryana,India &&=
Nandha Dhanasri Kadma Road, Badhra, Charkhi Dadri, Haryana
27312, India
Lat 28.450374, Long 75.995443
¥ Saturday, 14/02/2026 10:43 AM GMT+05:30
ANote : Captured by GPS Map Camera
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8 Nandha Dhanasri Kadma Road, Badhra, Charkhi Dadri, Haryana
127312, India

t Saturday, 14/02/2026 10:43 AM GMT+05:30
¥ Note : Captured by GPS Map Camera
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u GPS Map Camera

Charkhi Dadri,Haryana,India ==
Nandha Dhanasri Kadma Road, Badhra, Charkhi Dadri, Haryana
127312, India
o=t -4 ;Lat 28.450140, Long 75.995366
- : & Saturday, 14/02/2026 10:45 AM GMT+05:30
& . Note : Captured by GPS Map Camera

o ~..: ‘ ‘&;} -
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~"

b4y GPSMapCamera

Charkhi Dadri,Haryana,India ==

il Nandha Dhanasri Kadma Road, Badhra, Charkhi Dadri, Haryana
127312, India

Lat 28.450143, Long 75.995410

Saturday, 14/02/2026 10:46 AM GMT+05:30
Note : Captured by GPS Map Camera
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3 L g H GPS
s f’r‘.-n AL lrg
#Charkhi Dadri,Haryana,India ==
& Nandha Dhanasri Kadma Road, Badhra, Charkhi Dadri, Haryana
#127312, India
A Lat 28.450604, Long 75.996132
: ¢ Saturday, 14/02/2026 10:55 AM GMT+05:30
on: . s Note : Captured by GPS Map Camera
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- VAKALATNAMA
IN THE COURT OF _A[@Jfbfny Eree s, 7—&7:/2{41.0'/2 ,41%7‘@)’ Ko
il

o 7 s N (% 49-3_’_
AHENDRA SLAL &7/ Piff./Petition/Appealant
' Versus

STATE tf= HARYBHE & ORS. ourespas
Know all t?('mo"\] ese presents shall come that lwe_¢, f7a 0y d & :éiﬁ Zé MM 17
,S0T PANC ,\uﬁ ' Koudma, o
e _the above-namad&&ﬂ.&ﬁhi d&ereby -appoint,

SHARIQ ABBAS ZAIDI, MANSI CHAHAL
~ ADVOCATE -

Chamber No. 7, Trishul Tower (infront of Pacific Mall)
Kaushambi, Ghaziabad {U.P.)
Tel : 9868369914, 0120-4115171
E-mail : info@sazaidiassociates.com

.Website : www.sazaidiassociates.com . .
{hereinafter called the Adv"ocates} to be mylour Advocate in the abc;uemote case and authorise
him/her:-

Te actappear and plead in the above-noted case in the Court, or in any other Courts in which
same may be tried or heard and also in the appellate Courts. ;

To sign, file and present pleading, appeals, Cross-objections or petitions of execution,
review, revision, restoration, withdrawal, Compromise or other petitions, replies, objections, or
Affidavits or other documents as may be deemed necessary or proper for the prosecutions of th
said case inallits stages. '

To file and take back documents.

To withdraw, or. compromise the sald case, or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said cause.

To take out execution proceedings.

To deposit draw and receive moneys and grant, receipts there for and to do all other acts and
things which may be necessary to be done for the progress and in the course of the prosecution of
the said cause.

To appoint and instruct any other Legal Practitioner authorising him/her to exercise the
power and authorities hergby conferred upon the advocate whenever they may think fitto do so:

And I/We, the undersigned to hereby agree ratify and confirm ali acts done by the Advocate
or his substitute in the matter as my /our own acts, as if done be me/us to all intents and purposes
And /We, undertake that l/we or my/our duly authorised agent would appear in the Court on all
hearings. '

And l/iwe the undersigned, do hergby agree not to hold the advocate or his substitute
reponsible for the result of the said causein bonsgquence of thelr absence from the court when the
said cause is called up for hearing, or for any negligence of the said Advocate or his substitute.

And /We, the undersigned, do hereby agree that in the event of the whole or any part of the
fee agreed by me / us to be paid to the Advocate remaining unpaid they shall be entitled to withdraw
from the prosecution of the said cause until the same is paid up. If any costs are allowed from an .
adjournment, the Advocate would be entitied to the same.

in witness where of V'We hereon to set my/our hand to these presents the, contents of which

have been under sigo_d by mefus this........cccresnnns Ilf’*k .............. day of FAJ?’IAA!I)(,{O{ (4
Client

Eenvel P
Hae oo
e g

ccepted
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